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PART III
Commissionerate of Land Revenue

anels 53 IR UM Mal)Bo, Naldny
MALAPPURAM DISTRIOT
Ponnanl Taluk
NOTICE

Rel, DI-ATH 2008, #h Fune 2008.

Notice m  hereby given 0 all whom it may
omeern that Saraswathi  Amma,  Valathel House,
el pppal Avvisori, Desong of Bduppal Village, Poannan)
Tulul, Malapparam Disteict o filed xn upplication
1o this Othce tor the grant of legal heirship certificate
in respect of (e legal holes of late Rageat YVilathal
Vilathel Hogse, Bappul  sosom, Desomn of Ecappal
Villige. Pommant Valik, Milppream Disteiet whe
pxpired om F5-200H, that 1t has heen reparsed po thin
flﬂ%.tr tht the peosoon aamed i the sdéhedule holow
are the Jegal lizirs ol Loe Raggesh Valathel,

SeETOnT
Sl Name of the Hilationship gz
N togitl feirt with the
derried!
i Valathel Seeegitha Wite il
o . Raillakeisinavy Fatlivs (TR
; Saroswathi Maothio® 54

1t be propored to dspue » legal heirhip certificute
accopding 1o this petition=r and that objeations il any
agalnat the fsue of the sikd legal heirship certificnin
should be Hled i peesorts’  before the Uahsildar,
Ponnani within 30 days of the date of potlication
of this notice  in the Karala Governmmt Gazetin
Ohjections =t by pigt o filod afwer the stiphlated
time will nest Lie consiilenml.

Tuluk Cbes, [5d.)
Potinid, dahnldar.
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